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@;\ﬁ "ENTRAL ADMINISTRATIVE TRIBUNAL
) ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359,362,363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444,453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: .
Honfble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.

I8

[\

0OA 29/2013

C.H. Mohammed Yasin

S/o-Kidavu Koya,

Chamayath House, Kiltan Island,

Unton Territory of [Lakshadweep-682 558

T.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadweep-682 558

(By Advocate: Mr.Shabu Sreedharan)

o

wJ

Versus

Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

The Chairperson |
Village (Dweep) Panchayath
Kiltan Island, Union Territory of lakshadweep-682 558

Applicants



4. The Exeqhtiye Officer
Village (Dweep) Panchayath
Kiltan '.I's_ll':an‘c_i,' Union Territory of [Lakshadweep-682 558

5. ThePrincipal
Goveérnment.Senior Secondary School
Kiltan Island
~ Union’ I‘e_mtoxy of LLakshadweep-682 558. Respondents

(By Advocate: (Mr.S.Radhakrishnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)

Y

2. OAG672013

[ Seedikoya.M.
- S/o Abbosala Koya
Malayattiyoda, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

Malsha T

S/Q K1davu Komalam

Thenakkal House, Kiltan Island

Umon T emtOIy of Lakshadweep-682 558.

o

3. Ab‘du’l.la‘A.P.
S/o Khalid
Alimapura, Kiltan Island
Umon Temtmy of LLakshadweep-682 558.

4. Ra71 R

'S/o Mulhukoya
Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

6. Rafeek Khan H M.
S/o Abdul Rehman
Allyar House Kiltan Island
emtory of Lakshadweep-682 558. Applicants

Q

M’r-.?bj;:habu Sreedharan)

V) nvmron



3

. _U'I’IIOI’I Teir 1tory of Lakshadweep represented by
the Admmlstrator Kavarathi Island 682 555

ctdr of Panchayath
Umo Temtory of Lakshadweep
I(avarathl Island 682 555

3. The Chalrpelson
Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558
4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Unlon Ten 1t01y oILakshadweep -682 558 Respondents

(By Advocat'e' (l\/h S Radhakrishnan (R1,2 & 4)

3. OA 87/2013 '

L. Abdul Salam'P.P., age 43
S/o Saldmuhammed
Pulhlyapura Kiltan Jsland
L al<_shadweep

Applicants
Mri.:l?l:atap Abraham Varghese)
Versus

I Ihe A:dl'nmi'stl -ator
Umon Territory of LLakshadweep
Kavalathl 682 555

' :Dnector Department of Science & Technology

‘ "p Administration,
Is,land 682 555

ro
S -
. oo o
o

3. al Officer

- Q] 'Environment Warden
epar tment oanv1lon1nent and Forest,
Klltan Island Lakshadweep -682 558

4, I hc C 1a11pe:son Village (Dweep) Panchayath
Klltan Island Lakshadweep-682°558 Respondents




(By Advocate:  (Mr.S Radhakrishnan (R1,2 & 3)
.00 (MrR.Ramdas - R4) :

OA .113'/2013; |

\/Iuthukoya T. P
Sto Kidave Haji
Thnuvathapura Kiltan, Lakshadweep.

Sallh P _
S/ beahlm Haji
Pandala I(lltan Lakshadweep.

, Yacoob P. K
S/o.Subair.A.
Punnakkad, Kiltan, Lakshadweep.

Ali*Mohammed
S/o -/-\ttaka , Aliyar, Kiltan, Lakshadweep.

' Kunh1koya AP.
, S/o Sayed Muhammed P.K.
Arak kalapura Kiltan, Lakshadweep.

ave T P
i;Klltdn Lakshadweep.

I\/I;unavvar'
S/o Shalk K. K Palhyachetta Kiltan, Lakshadweep.

 Satkar cn
S/o Mohammed P.
Chddlpmd Klil_tan Lakshadweep.

S/o Kunhx Ha_]l Pallithithiyoda,
Klltan Lak%hadweep Applicants

(By Adyqqate::Ms.Dalsy [ Daniel)

Versus



.

(OS]

o

| Ihe Administrator
Umon Territory of Lakshadweep
Kavaxathl 682 555

T hc Lhalrperson
Vlllage (Dweep) Panchayath
Klltan 682 558

1 he Employmenl Officer
Kdlealhl L akshadweep 682 555

D,ir;:ctor of Panchayath
Department of Panchayath

sKavarathi — 682 555

The Executive Officer ,
Village (Dweep) Panchayat, Kiltan — 682 558

Héﬁfic'ultural Assistant
Villdge (Dweep) Panchayat, Kiltan-682 558.

o

/ .'adulla 1< c

S/o Yousuff

Kanmchetla Kiltan Island
Ul ofI akshdadwcep 682 558

Kunhl M

ljllan Island
iweep- 682 558

S/o Mohamm
Komalam Klltan Island
U T.of Lakshdadwcep 682 558

Sa]” m:P P

S/o- ‘Hamsa - .

Puthenpuxa Kiltan Island

UT ofl akshdadwcep -682 558

K‘j‘iltan Island
hdadweep-682 558

Respondents



6. Kunh1 1< P..

7. Abdul Kasun P V.
S/o. Muneer -
Pemamveh Kiltan Island
uUT ..Qf,Lakshdadweep 682 558. _ Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I L;Jﬁion Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. %‘lﬁebii ector :'c')f Panchayath
Union. lCllllOly of Lakshadweep
Kavarathl Island-682 555

The C-,h;an_‘person
«\Village: (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

OS]

4. The Executive Officer
Vlllagc (Dweep) Panchayath
Klltan 1sland Umon Territory ofLakshadweep 682 558

5. The anwonmcm Warden
“par }of Environment and Forest
7onal5()mce Kiltan Island
Umon lemtmy of Lakshadweep-682 558 Respondents

P

(By Aqlv;p;_ate;» - V(TI.\:/‘II'.S.Radhakrlshnan (R1,2,4 & 5)
6 0A 13"7'/2013 a
I Jalaludheen K K.

8/0 Sha1k Poovalap
Poovalap Housc Kiltan Island,

o



4.+ Ameerali AP,
! S/o Syed Mohammed -

Arakalapura House, Kiltan Island
' UF,Qdel(Slladweep 682 558.

5. Ismail T
S/o Yusuf ‘
Tholiyoda House, Kiltan Island,
uT ofLakshadweep—éSZ 558.

6. Syed Mohammed Koya K.P.
S/o Mohammed ’
‘Kanjipura House, Kiltan Island,
lJ]foIJakshadyveep-682 558.

7. - Kasimkoya C.H
S/o Muthukoya
Ammipura House, Kiltan Island,
= UT of Lakshadweep-682 558. Applicants

l (By AdvocateMIShabu Sreedharan)

Versus

ry of Lakshadweep represented by

l.
mst?é’for Kavarathi Island-682 555
2. lhe Duectox of Panchayath
“Union Terr itory of Lakshadweep
Kavarath1 Island 682 555
3. lhei:C;h'auperson
4.

5. The Asmstant'yfngmeer

“Electrical Sub Division
Klltan Island

Unlon T emtory of Lakshadweep-682 558. Respondents




(By Advocate 'M _.Radhaknshnan (Rl 2,4&)5)

7. OA 181/2()13

I Sadakathulla A age 38

- Sl Kunh1 Ahammed
AJnad House Kiltan Island -
I akshadwcep

2. Naxaruillra P. 1 age 26
Slo Kunhx SR '
. Palllthlthlyoda House letan Island
[akshadweep

(By Advocate: Ms.Dagisy . Daniel)
Versus
l. T he Admmlsu ator
Union Territory of Lakshadweep -

Kavmathl _682 555.

2. The Chanpelson
-D_weep) Panchayath

| Depanment of Panchayath
KavaJ ath1 682 558

(By Adyocate: 'M_If.:S.R'adhakfishnari (R1& 3)

8. o’.A.’Nb.'zli/zon

P P.F avvab1 W/o Abdul Salam
‘ aboupe"‘”‘Agl 1cultu1al Department,
Agatlfl‘s nd; ’S}dmg at Pallipuram House,

I The Dite‘cto; E'oif Agriculture
Union lcmtoxy of Lakshadweep
Kavaram Island 682 555

Applicants

‘Respondents

Applicant



B e S

2.

_The Administrator

U'n:ion Territory of Lakshadweep
Kavaratti Island — 682 555.

(By Ad"\iobcfa.te M:_‘r:,;j__S_;.fb:i{é:dhakrishnan)

9.

(OS]

S

Sabir Al K+
Kuriyathiyoda House,
Kiltan Island. *

" C.P. Firoz.

Chemmanam Palli House
Kalpeni Island.

K.P. CHeniyakoya
Karuppathapura House,

cKalpe_ni' Island.

Pakknpura;H()use
Kalpem Island

Habsa A

/\l1kome House
Klllan Is]and

A. P Nascema
Aynapma Hou%e

o

e(\dmmlstl atlon of the Union Territory

of La kshadweep, Kavarathi — 682 555.
'l he Director (Selv1ces)
Admmlstratlon of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti = 682555.

Respondents

Applicants

Respondents



. ' i 10

(By Ad-\/(:?jCate:;Mr.'S, Radhakrishnan)

10.  O.ANo. 26:.'3;/'2"0'1 3

1. M. Nooril meen

S/o. Sayed Mohammed
mF duse, Agatti Island
Umon Terl 1tory, Lakshadweep.

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agqul Island, Union Territory
Lakshadweep. ’ Applicants

(By Advocate: Mr. Grashious Kuriakose)
si.o. Versus
I ] he Admmlsu ator
Umon Femtmy of Lakshadweep,
Kavanathl 682 555.
2. 1 hc DlleCtOI ofl’anchayath

Dcpartmcnt of Panchayath
Kavanam - 682 555

(OS]

Dn'écto: ofScrence and Technology

4. Dne<,l01 (Labour & Employment)
I\avaxathl 682 555

5. Spec;a Ofﬁcel
Vlllage (Dweep Panchayat Agattl) 682 558. Respondents

(By Advocale Mr. S Radhalmshnan)

1. OA 269/2013

Applicant



2. ]heCh ai rpeifébn '
Village (Dweep) Panchayath
Kiltan-682 558 -

3. The Employment Officer

Kavarathi, Lakshadweep-682 555.

4. Director of :éénéhayath _
Department of Panchayath
“Kavarathi -682 555

5. jlihfe’:,]éxgéutive. Officer
Village (Dweep) Panchayath
- Kiltan-682 558

6. I-;ﬂ’orti'cij-lturalfAs'sistant
Village' (Dweep) Panchayat,
Kiltan-682 558, - Respondents

(By AdVocate: - (Mr.S Radhakrishnan (R1,3 & 6)

Applicant

I

E tage (Dweep) Panchayath, Kiltan-682 558

[
i :



Respondents

Iaha P
Slo Sayld V: K
Va]lomkadlyodu

Kiltan Island, Lakshadwecp

2. Sayed Badgsha Muhideen S.V.

Shahar Ban Vilas House

Chetlat L Applicants
(By Advocate Mr. GIaSthUS Kuriakose, Sr. & Ms.Daisy | Damel)

Versus

l. ”l.h "Admlnlstrator
UT of Lakshadweep, Kavarathi-682 555.

2. :l’)lreclm L
~ Science & Technology
Chet]at-682v556

3. Dnector of Panchayath

= Ruxai Development Depanment of Panchayath
Chet]al 682 556

5. Addl Sub'Dst'lonal Officer
Chel at 682 556

6. J-u‘mor Scl_entlﬁc‘ Officer

"Cheuat'-ész 55'6.

':"';5 1ath1 682 555. Respondents

(By AdvocateiM dhaknshnan R1-3 & 5-7)




1. AK gajeed

-Kalpcm Island

3. /\ 'l Ahadabl s
_ Athanam Thottam House
Kalpe‘ni-l'sland;_

4, P.P. Sulalkha
P ulhlya l’andaxam House -
Kalpem Island

.S, 'C P NoorJehan
. Chenmimanam Palli House
Kalpem lsland

6 AK Beebl g
Alakkalar I—Iouse
Kalpem Island

7. \/l l’ l\/lohammed
‘MLllllleld I—louse

'éfLakéha fweep, Kavarathi .682 555.

2. The ‘Dire’ctor (Services)
Adlnlnlsttatlon of the Union Territory
ofLakshadweep (Secretariat),

‘by its Director.

(By Advocate: Mr. S, Radhakrishnan)

@ oot

Applicants

| Respondents



—

15.

1.

(U8)

9.

10,

11

12

@S

QA 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland,

p.p Hassan, age 41,
S/o Sayeed Bukari M P. Pandathpura House,
Andrott Island.

“M.P.Pookunhi, age 50
S/o Khader, Matharapura House, -
Andrott Is ldnd

M.Bampathi, age 50,
S/o Asainar, Kakkett I—Iouse
/\ndxou Isldnd

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/0 Kunhi Koya, Thattampokkada House
JAndrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P Fathimath, age 41
D/o Kunhiseethi, Palath Puthiyapura House
Andrott Island.

A, Jamal age 48,
S/o Abdulla Attalada, Allyathara House,
Andrott Island.



16.

17.

18.

20.

23,

24,

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. o

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
~Andrott [sland. '

“C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,

S/o Ukkas, Aliyathara,

Andrott Island.

T.B.Mohammed Hussain, age 37,

S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
'S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
= S/0 Koyamma K.P., Moosathada,
Andrott Island.

K{:C.';Mohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

P'.P.;Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

30.

31

33.

34,

35.

36.

@

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott [sland.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
+S/0 Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,

S/o Aboosala U.K. Kunthathalam House,
Andrott Island,

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

i ARashccd Khan, age 39,

K.Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House
Androut I%land



37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38. T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.
39. Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C,, Karakunnel House,
Andrott Island.

40. Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

41.  P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila [llam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43, M.C‘.ljlammedathbi, age 37,
.D/o Yousaf, Mylachetta House,
Andrott Island.

44. Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

45. Guh_'ai' Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara House,
Andrott Island.

(KiPookunhi Koya, age 36,
S/6 Yédcoob, Kolikkatt House,
Androft Island.

46.

47. KDervesh Mohammed, age 36,
$/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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The Administrator |
=Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

l\/loha‘lfpmed Shamsheer M.K.
S/o Béthesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
S/o Seethi
Aliyathara House, Androth.

N()Egllisl;al<han M.K.
S/o;Sued Koya
ijnkakkada House, Androth

Viohafy med Kasim P.P.
Slo Kidave, Palathupra House, Androth

Abdul Akbar

. S/o'Subair

Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Ibrahim
Aliyathara House, Androth

45im Koya
nathi House, Androth



13.

14.

15.

17.

18.

19.

‘19

Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Moh;a:r;nmed Abdusalam T
S/o Abusala
Thecheri House, Androth

Mu:ha_mmed Rafi
S/o Nalla Koya K.

 Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma

~ S/o P.K Kidave

Palathupura House, Androth

I\:/[‘uhé'r:fnmed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhvafmmed Basheer C.P.
S/o Abdul Khader

_ Cher}if{kal Puthiyapura House,

Androth.

(By Advocate:  Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



—ims =

16.

- 10.

I,

0A 301/2013

Auakoya T.V, age 44
S/o Koya Ihankgal T,.
T hallath Vallyakkattu
Androth sland ’

Sayecd Koya age 43 .
S/o Koya Kldave Allyathara House,
Androth Island.

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o‘/\hamme.d Kandalath House,
/\ndrolhl'sland. v

MLUGC[‘) Rehman age 35
S/o: Koya Karachetta House,
Andloth Island |

/\del Nasa1 'age 38
S/o:Nalla Koya Kunnashada House,
Androth Island

Mohammed Basheer, age 37
S/o Yacool Allyathdla House,
/\ndloth lsland ,

, age 35
4, Pandath. Puthiyapura House

?/o Koyamma Mayampokada House,
/\ndlolh Islan

Noufal ag,c 43
S/o. Koyamma Koya Thacheri House,

/\nd;oth %land

Asd ag,c 37

' ‘S/o,Seethl "l hachen Moosathada House,




12
13,

- 14.

16.

17. -

19. X
2 0.
21 |
22.
23,

24.

2!

Jalal, age 37
Slo’ Kunmseedhl Pa]athupura House
Andlolh Island o :

Farook age 49
g/o Koyamma Pochalam House,
A" leth Is and

';I‘Iassan age' 51

' IS/o fbdu] Khader Karachetta House

S/o Sayeed Mohammed Thacher1 Moosathada House,
Andloth Island

Ba cer | age 47

Mohammed Llyaudden age 33
‘S/o Sayccd Mohammed Neclathupura House

Riidd Beebij age 46




25.
26.
27.
28-.'
29.

30.

32.
33.
. 34.

35, C

. /\nd1 oth. Island

yEerie T Iﬁw"‘lﬁ""w"”‘”“

3%

hiyanalakam House,

<

'S/d"Say'é“e’d

ilammed*'Kunnashada House;

(Jafom age 41

' S/o T hangu Koya Pentamvell House,
‘ /\ndloth Island o

Slddcequelage 43

- S/o Kidave, Modlyothada House,

Andloth Island

Shanavas age 33
S/o Kunh1 Koya, Pochalam House,
Andloth lsland

b



' _342.
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36. Mohammed Saleem age 33
- S/o: Koyamma Kanmpura House,
_ AnleH Island '

37. Shamsuddccn agje 33
- S/o'Abdul Kader, Belxchetta House,
Andloth]sland S

38, Kunhlseethl agje 47
o S/o /\boo Sala, Lavanakkal House,
: _Andxoth Island

39. Yacoob age 45
Slo Samddcen Kunnashada House,
Andnoth Is]and

-40. Abdul ‘Iabbal' ag,e 3'8
~ S/o Sayeed Mohammed, Kanmchetta House,
- Androth Island

41. Iamdl agc 41+ |
: S/o Sayecd Bukan Bldumkattu Bllutheth House,

43. Qalma Beegum' age 29

~ DioiNall akoya Lavanakkal House
| AndJ oth Island

3

44, Shahfmals Bcegum age 28
45.  §
46.

47.




48.

49.

50.

S51.

53.

54.

55.

56.

57.

58.

59.

. Foteg s NPT 2, “
RO OTER ST

Ijaséan, age 39 "
S/o Sayeed Bukari, Matharapura House,
Androth Island:

Moh’am‘mcﬂ 951&@111 age 38
S/o Yousaf T hailath- Ilouse
/\ndloth lsland . -

Molmmmcd Musthafa agc 36

Slo . Pookoya Ncganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth Island.

Asif, age 30
Slo Scuh] Koyd [Lavanakkal House,
/\nd oth lslcmd

%kaiiya dgc“ﬁ
$/o Muthukoya, Bilutheth House,
/\ncxoth Island

Sallh age 37.
S/o Kunikoya, /\ynamada House,
/\ndmth Is]and

Rahmathulld ag,c 39
‘5/0 Sldd(,cquc Bilutheth House,
/\ndxoth I%land

Mohammcd /\s]am Naser, age 40
S/o deccd Mohammcd Pa]llyet House,
/\ndxoth Island

S’:a'vccd' l\/lohcilﬁmed age 42
S/o Kasimi, /\chadapuxakattu House
/\ndl()th ]sland

/\nvan Hussam' age 29
Slo: Pookoya Kunnashada House
Aﬂ.d :




62._.
63.
 64 
655_
66.
67.'j
68.
-.69 
70,

71,0

' Rlyas agc 29

S/o /\boo Salah; Pelumpalll House
s 'Andxoth Island

ML\JCCb Rehman age 37
S/o:Sayeed Buhan Kal akunnel House

g Andloth Is]and

Noufel K, agc 33 _
S/o \Iatpaya Koya Cher 1yadam House

‘1‘.oth Islahd

'Shamsu Shumoos age 34
Slo (,henyakoya M. Pentamwlapura House
Andloth Island

.1 ‘j__ul Naser, age 308
ottiathattu. House

shulla, age 33
ya,Nallal House

' /\ncﬁoth I%land

a:r‘jdathu La‘venakkan House



712.

73.

74.

735.

76.

77.

78.

79.

80.

81.

82.

83.

' Rahmat age' 42

9/0 Pookutty M.; Math‘l'l House
Andloth Island

Mohammed Hassan i'age;‘37
Slo- Sayec‘d Mohammé’d : Achammada House
Andlothi,l_

Shamsudeen age 32 :
S/o Muthu Koya K., Nella1 House
Andloth Island :

Mohammed Naseer ége 28

S/o Muhammed, Pentamvelipura House
Andloth Island

Raulath Beegum, age 29 |
S/o Thangakoya, Arathupura House
Ahdroth Islémd.

_ }athahuddeen age 38

%/o Kldave U K Makkct House

bdul:Khadel Moodampura House
) h Island .

Mohammed Mustafa age 33
S/o /\hammadlya Jabalpura House

~Andn oth Is,lan,d:

Mohammed ésim, age 47
K:, Makket House

S/o Yousaf: \ aiethaxapmakatte House

Andloth Island

' Hamsa 'Koy‘ _‘age 42

S/o Ahammédf_f;Makkett House
And:oth Isla -




84,
5. |

87,
88,
8_9. 

90. .

92.
93.
94,

95. .

_ Aboo{'ahh’jag 31

27

| Attal oya ag,e 49
Slo Yacoob, Aliyathara House
' /\ndloth Tslan :

Kkl 'P;:':"f:hiyapura House

Tall 1 age 347
S/o Sayced Mohammed Palllyett House"
Andxoth I%land -

Bashcel age 55
Thachcn Moosathala

Andloth Island

Mohammcd 13 alook age 33

~ S/o Nallakoya, C.L., Tharampalli Makket House
/\hdxoth %]and

-;jMoosakada House

: Salecm age 3

5/0 %61111 Kalakunnel House
/\ndloth Island

M()hamlmd Kasnn age 33

Lavanakkal House

\thannncdyHussam age 41
g/o Sayecd Isimall Kandalath House
/\ndloth Island

Sabn Khan age 33

- S/o (()yammakoya "Thattampokkada House"
h Andloth Island ,

}}Pod'am'kakkada House




R s AT S T e o e e =

06 ’_ .

97,

98.

99.

100.

101
102.

103.

105,
106. IV

107.

28

v_h"‘ali House

Mohammed Musthafa age 42
E dayakkal House
Androth Is]and _

Navas age 25 o
S/o IIussam ‘Thahira Man21l

' /\ndxoth Is]and

'/.\ndxothh Island

Hassan age 33 | :
@/o geethl M, Lavanakal House '

/\ndxoth Island

Mohammcd Bashee] age 42
S/o _Y,ou%af Nellal House

S/o Kldave K Palllat House
/\ndloth Is and

Muthu Koya age 39.
S/o Kunhl Scethl Makkette
Andxoth s]and

/\'ndloth Island.i;jg |



- 109.

112,

I'14.

117,

119,

. S/O Sa[hal I(annlpul‘f.,_

-Ialal age 49

/\ndloth Island

S/o YousafP M-oodampura House
/\ndloth Island

_‘K]ddVU ag,e 55

S/o. Indeen M., B111yammada House

- Andxoth Iqland

118.

Kldavu doe 59
S/o InJab Mc d<at House -
/\ndlolh Island

Mohammcd %alahudheen age 26 “
Slo Kova TP, , Kandeth House

' /\ndloth I%land

: ?:‘1"

Moha] ncw%hakeer age 22

"thfl: Makket House

Q/o Jama] 'Maydmpokkada Housé |
/\ndloth I%land '

/\bdul (Jafom age 28
S/o Nallakoya T., Bappathiyoda House
/\ndl()th sland

Mohammed Yathlya Khan age 23
8/0 Basheer; M_athll House

- 9/0 Ahmcd '.Po:ﬁmkam House

'

/\nd1 oth Island



121.

122,

123,

- 124

125.

126.

129.

131.

ST ' ‘"f* *”-B*o‘a‘“
/amul./\bld age 4
S/o,:Assamal ‘N. P Kandalath House,

' /\ndloth Island

\/Iohammcd age SO :
S/o /\bdul Khadel Kaval Chetta House,
Andloth'-lsland '

~Kunnas a aYIZHouse
/\ndxoth sland

S/o §1dd1q'ue,-:

Mohammcd /\boo Salih, age 37
S/o Musthafa, “Ammelam House,
'/\ndnoth Island

Kdyﬂ age 37 :
S/o Sayeed Mohammed Lavanakkal House,

‘ /\ndloth Island

Mohammcd Rafeek C.P., age 38
S/.,o Sayeed , Che] iklal Pulhlyapux am
h 1sland.

S/oaUk'(as Blhutheth House
/\ndloth Island

. Mukbccl age 28

S/o, \/fajecd L., Perumpalli House,
/\ndloth Island

Ra mmaqul]ah age 31
Slo Koyamn" rK P, Bappathlyoda House,
/\ndloth Island

Mohammcd Kaslm age 30
S/O7Nallal\oyafKennashada House, -
/\ndlothlsla L




134,

TM, age 38
y Makket House,

S/o I(lda{/é Po‘ovédak

kattu House,
Androth I@land :

. Mohammed Saleem age 31

S/o Hassan Kunm Keyiyoda H“ouse

j /\ndloth Island

136.

137.

Koyamma agje 47

) S/o Aboo Sa ch Kavalchetta House

: A.bdullA/eez Khan, age 41

S/o Mohammed Blrayammada House,

| . .‘Andloth sland

- 139

141. N

143.

Shamsudddeen age 32

A_ ,melam House,



?xmm. s m

144,

145.

146. Mohammed Iqbal age 38
S/o Na]lakoya Pelumpally House,
~ Androth lsland

147. Pookunm age 56
S/o Yousafllaji Bappathlyoda House,
Andxothlsland,i~ o

9/0 <1da\)é A, Mayampokkada House,
/\ndxoth Island '

149, Ch’é’t i'y'akoya' a'g:e‘36

S/o Kunmkoya P. , Thacheri House,
/\ndloth Island

150. Nasecmudhcen K S P ,age 28
S/O'Abdul.Khadel F Karachetta Sarommapura House

151.

153. K’unhlbl a46
| S/o (adel mj’j’palli.House,

154.

155.



33

hanal House,
157.. ge:
' S/o Buhan Vj.K-.', Chettapokade House,
Andloth Island
158. BdShLGI‘: age 40
S/o. Sayecd K., Kunrinashada House
Andxoth Island S
159. Mohammed Ku1a15h1 age 25
- Yo, Sayeed Mohammed Karakunnel House,
/\‘h'dxoth I%land
160. Sna], age 47 i
b/o Kidave K, Kunnumpula House,
/\ndlolh Island ' ' :
161. h40ha1ﬁinéd Rafi;'age 31
- - S/ok lam/a Koya K , Pathummapura House,
Andloth Isla.nd
162. %
163, Abdl abba1 Jageds
S/o Kunm Séeth‘l ‘MakKkett House
/\ndloth lsland ‘
164. Qajced Mohammed age 54
S/o. Kldavu Poovadakkattu House,
/\nuoth l%ldnd
165. S
1:ha011¢ri House,
166. o
] a-P., Thacheri House,
/\'n-dloth Island; ' '
167. Yakoob age 40

S/o Kldavu K, Ammelam House,
/\ndxoth Island



169.

170.

171.

172.

1.

S/o (oyam1 ‘
/\ndloth Island

oya Mayampol kada House,

/\‘ndloth Island

Mohammcd Kasnn age 46
S/o Yousaf, Bappathlyoda House,

'/\ndlolh Island

}\ddch age’ 51 . '
D/o Kidave K , Thacheri House,
/}ndxolh Islan_d

/-ayeed P. P ,age 25
hul:lah Pmathlkkalt Puthiyapuram,

\/1'111/001
S/o ,M P

Ali /\kbar K agc 25
S/o Chcnyakoya Kannathimada,
/\ndrolh Islfmd P

l hc, d::m'ljmstl Htcﬁ
/\dmmnstmhon ofthe UT of Lakshadweep
Kdvamthl 682 '555

Dcpaltmem o{/\gl iculture
' "c\?l/cep, l\avarathl 682 555

Applicants



Res'pondents

(By Ad\/ocate .Ml S Radhakrlshnan)

]7. ' OA 302/2013

1. Jaffer, age 35
S/o B'lbujan Pannethechetta House
/\mlm Island

2.
S/o Attakoy ,;-Ma_ll_ka House
/\mlm Island
4. a]lakoya age 40
S/o Abd ulla Koya, Puthoya Kanmyam House
AminiIsland:
5. iedl, age 47
ed Kombam House
6. Sha age 36
S/io‘. Ve, (ottcchetm House
/\mlm ]s]and -

7. _-Jé’bbal 'P C, 'age'36 -
- Slo Cheriya Koya, Pulakkachetta House
‘ /\mml 1sland

Applicants




‘AdmlnlSU atlon ofthe _UT of Lakshadweep
Kavalathl 682 555 B

3. Dnsu ict Panchayat
Amini represented by its
Executive Officer.

4, Village (Dweep) Panchayat
Amini Island répresented by its”

1-7'\ecLJtive'Of"1cer Respondents

(By Advocate M1 S Radhakx 1shnan/M/s Sheriff Associates) .

8. ()A 303/2013 e

1. Aboobakexi .,dgé 41
9/0 Kunhlkunhl Pallam House
l\’l\/dlalhl Island

(OS]

S/o Chcn_' ya (oya K , Aynipura House
Kclled'[hl Island |

5. \’aCOob K Pir; ag'e 41
Sko Kidave U.P.; Kultlpapepma House'
l\avaxa'thl Island '

6.




10.

14.

MUJCGb Rehman B, age 30
S/o Fhangakoya Blrekal House
Kd\/dldlhl Island o

bdjllha P ,age 32
D/o Al /\ldddm Poovmoda House
Ka,vmat/l?x Island

BashecnPI age 44

$/6 Molarhn alhpuna Puthiya Illam House
Ka o |

3 L

Ab ':"'_g ,age 44

Slo /\hmed Kammmada Kadapurathaba House
Kavalathl lsland

Salccm A. P \ agl: 34

‘Slo. I\/Iohammed C.P. Athampapepuxa House

Kavaxalh] Island

S_E-l‘m P.A., age 29
K. P Puthlya Alikom House

pe35 -
m1kad House

/\n\val /\.P. age. 39
S/o Mulhu Aynepuxa
Kd\/dldlhl sland



19.

20.

21,

22.

23.

24,

25.

26.

27.

28.

29.

30.

pR IR
" 38

l'(avalathl Island l

Mamkfan K.P. age 30
S/o Abdulla A, Kuttxtapepura
Agatti lsland '

llldayathulld S M age. 36
S/o Hamzath B K N Subalda Manzil

’ ‘S/o Cheny :_Koya K. P , Pakichipura

Kaval athl Island

SulimAn K"P' 'd'ge 38
S/o Kidave. U.P., Kuttipappepura
Kavaldthl Is]and ‘

Yacoob C P ,age 40

Alldkoya B agd 41 _
b/o /\booback "?"M I Birekal House




32,
33,
34.
35.
36.
37,
38.
39,
40.
41,

- 42,

%/o Bab_J \;"'_M Put_h,'yapura House |
Klltan Island

Ilussamall K P ag,e 33

Slo, Muhammcd C. Kuttlthayapuxa House

Kavalalhl Island

salaimah M. "‘age 37

o Hamzath M., Maidanoda House

Kd\/d}dlhl Island

Ka]a Hussam C age 37-

S/o Ahammed Khan T.P. , Chungam House o

Kavatathl Isla.nd

Mu) ehman T K a‘ée 38
Slo ad. House G
Ixa\/atathl:-ls'land

Mohammcd ghaﬁ K P. ,age32
S/o Qayed Poo A; Kakachlyapura House

, I\avcucuhx Island

M()hamm d. Raﬂ B.; age 33
S/() Attakldavc T P Beelanthoda House

- 'I‘_lﬁi‘n:efa*f'iﬁ‘féek-‘-,'age 37
1Al K 'Pokalachlyapuxa House



()
43, -
Barakaroda House
44,
mada House
45, :
, L ';niaha'thakepura House
vaﬂmthl Island
46. @harafudhe'eni, age 24
: S/o,Ali-A ; Poovinoda House
Kd\/dldlhl sland Applicants
(By Ad\{o’c'ate: [\{lit._lii'B.Gangesh)
;' Versus
L.
2. :__'f'{'mmln of}Aguculture
U [of Lakshadwcop
Kavarathi- 689 555 represented by
11"5I)ncc101 |
Respondents

meectta House



3.
P.I. Suaj,ageBl :
S/o Abusaia, Puglyalllam House
Amini lsland
5. KK. Ra/ak age 27
- Slo: Khadelkoya KunnlyatamkakkadaIlouse
Amlm Island.i' U
0. P Ashlaf a e'37’
S/6 Ahamec allam House
/\mm Islcmd ' '
7. K C Moosa age 44
Slo. /\ttakoya Keelachely House
/\mml Island -
8. B Ka_smlkoyd age 42
S/o lChcnyakoya Balapp House
9.
10. er
S/o Abdullakoya Madam House
/\mml lsland
1. Pookunhl
St T.C, Yousaf N001mahal House
/\mlm lqland ‘
(By AdvBcate ;B'.:Gangesh)
Versus
1.

of ofi‘he UT of Lakshadweep

| ?Ka\/’lldlhl 68’) 555

Applicants



By Advocate Mg. K

T N e GG
B IR

Iancclol of F‘ducatlon o
_'Ducctomtc ol E ducauon' -
/\dmlmsuauon?ol"the U of Lakshadweep
Kavarathi- 68’? 555-’; |

o

A Village (chcp) Panchayat
Amini 1sland represented by its
k xccutwc Olﬂcex

(By Ad:\;op_au,e;M;;.s‘j.;'{adhalqishnan) |

20. ()AN() v / 013

L. Mohammcd /\bdul Razak
S/o UK. 'Nalla Keya
/\ualada llousc
/\ndmu lsland '

K Moosa '

;;B;f.l-G_éngesh)
l. lhg /\dmlmsnalm
/\dlm‘mnsuauolm f.the Union Territory
f idwedp, Kavarathi — 682 555.
2.
'fflhe Umon Territory
(Secretariat),
3. Dtpallanl of anomment of Forests

Wnion lcultozy ‘of Lakshadweep,
Ka Vcll,dlhl = 68’) 555

Respondents

Applicants

Respondents



o

43

Nirinikkadu

S/o lldnualh K P Palllpuxa
Ka\’dld[hl Island

j Abo,obacker I?.Kv.‘, age 34
S/o I'athahulla,:Puleenakeel
Kavarathi-Island.

4. Jehangeer AP, age 32
S/o Hameed, /\lldela
Ka\/dldlhl lslcmd

Versus

| The Administrator

/\dll’ll'l’l}%[ldll()n ofthe UT of Lakshadweep
l\d\/dlalhl 6%7 553

,] B

2 Dneclg‘)l o[ l anchayals
! Panchayats
the UT of Lakshadweep,
3. cience & Technology

-Kavalalhl 6
.mprcscmcd by 1Ls DnectOI

4. \/lllaéc (chap) Panchayat
i\avaxathx Island represented by its

l \CCUUV( Omccx

(By Adf\{()éj@té‘ le.;S_""ngqh'akrishnan)

Applicants

Respondents



3]
(39}

e

(‘)A 327/2013

l le()k aoc 40_

Ummm,l 3:
Slo VP h
l\d\/c\ldlhl lslan‘ o

(By Adv'oc‘at.e: Mr.I:(.-B.:Gahge‘sh)

[N

(OS]

(OS]

Versus

The /\d.mmsuatox
Administration of the UT of Laks}mdwcep
_l\_cnancuh; 6‘%2 555.

L

Dncclon of " nchayats

Dc dlm >n "o(.d’anchayats

Admmxst on of the UT of Lakshadweep,
]\a\/dlclllwh()%? 335

Dcoallmcm oFl nvironment & Forests
Union’ lCllll()ly of Lakshadweep
Kavarathi-682 533

Village (chcp) Panchayat
Kavarathi lsland 1eplescnled by its

I xccuuvc OI 1cex

. .adhlakrislman)

$/o \/lohamood del Chendipura,
K(\\dldthl.:? L

SaihUl I-vla'mccd.]’.P., age 39
S/0 Auai K.P., Pokara Chepura House,
Ka\""é\lj’,gﬂlai'."& R

Applicants

Respondents



Versus

|, The Administrator -
Administration of the UT of Lakshadweep
Kavéi‘athi-6825:555.-

N

Dnectm ofPanchayatfs
Depaltment of Panchayats -

2

'Dn.cc":of}llc of Ldu\,atlon
* Administration of the Union Territory
of LL akshqdweep, Kavarathi-682 555

RaN

Vlllagc (chcp) Panchayat
Kavarathi Island leplesented by its
L,\cc,utwc Of 1ce1 '

SL} 1301, Goil :\mstmg (,enucKlllan
Di stnc:,'l anchdyat Kiltan.

o

W

Admmlsn atlo-n: ofthe UT of Lakshadweep,

Applicants

Respondents.

Applicants



‘Versus

f Lakshadweep

AfAdrr‘nmsu‘a 511: of the YT of Lakshadweep,

‘:Kavaxathl 682 555

3. The (,hlekaccutlve Ofﬁcer
Disfrict Panchayat Unit
Kiltan, Union Territory _ .
. ,ol‘"Lakshad\A'/e'ep-682 557 . : - Respondents

(By Advocate: MrS Radhakrishnan)

25. OA331/2013 o

L.
UT%—O L‘akshadwecp
Wozkmg as-casual labourer i in the Department of
Q,-cuf:nce & 1 cclmology, Agatti, Lakshadweep.
2. llydel P L
S/o deced :Buhan Hay U
o,Use) Agattl Island
3.
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Applicants

(By A | kose, Sr. & Ms.Daisy 1.Daniel)
Versus
1. o
eep; Kavarathi-682 555
2. "Cha'n'pe.l éon !

‘V1llagc (Dwecp) Panchayat Agatti-682 557.

3. Chanpmson :
Vlllage (Dweep) Panchayath, Chetlat Island-682 554.

4, The Jumm Smenhﬁc Officer
Depaxtment of Smence & Technology
Chetlat 682 554

5. The Jumol Scnentlﬂc Ofﬁcel
Depanmem of Sc1ence & Technology
Agam 682 557

6. Dn ect01 of Panchayath
Department of Panchayath

Kaya‘l.a{_thl_._ 682 555. Respondents

(By Advocale I\}l‘l;.gz.ﬁl'{ad]{aikfishnan’ forR1,4,5 & 6)

I akshadweep 3

.2. l\ A7ha1 OO
S/'c'):.S aved Buhdn

Applicants

Versus



e T i T

"»‘a. Ai:g e gw

: Ala'l\shadweep

2. Dneclm ofP
Umon 161111:
]\dlecllll

of Lukshadweep

Sub- Diviéi‘oﬁa{'bfﬁ‘é
Kiltan lslcmd Umon Ten it
lxlhan FE

(OS]

'y of Lakshadweep

4. -If)ireélor, )
Seryices, . |
U"I‘.o'f Jakfshad\'\/eep Kavaratti. Respondents

i

(By /\dvoc(uc Mx 9 Radlnknshnan)

- 27, 5)/1 34—'/7013

I Kassim A | o
Sto.Audkoya P.P
Aliyathara House, Andrott

1mada House Andrott

3. Mohdmmod I' assan C.E
@/o Kunhlkoya SVP
ddyakkall ouse, Andrott

4. {\:/lolmmmed Ra{l’eek C.K
S/o.Koya K.€
Cheriya Kakkanal House, Andrott -

5. Mohammed Kamaluddin M.K
S/o. Shlhabuddm Pookoya Thangal

M akkada Fouse, Andrott
6. sh‘é;'ei“ C
“ l Se, Andrott
7. NOOJ ul IIassan A

S/o Nalllaydl\oya U.K
'/\ualada I_ us'c, Andrott

o
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Applicants
Admxmsu _1on oftqe Uriion Territory
ofLakshadWeep, Kavaratu - 682 555
2. Dnactm ol Panchayats
Department ¢ of Panchayats
Administration of the Union Territory
ofl akshadweep, Kavaratti - 682 555
3. Dcpanmgnt oﬂ*leculclty
Union lcmloxy of Lakshadweep
.]\d\/clldlhl e 6,&32 555
4, \Mllag:,e (chcp) Panchayal
/\nd,r(" lsland lepxescnted by its ‘
L\CCL ri— 682 :552. Respondents

I. Ayshomma L
D/ollam%a Lllachetta House Agathi

2. Bcefdlhumma P V o
)/0 Kasm1 Koya' P n anvecd House, Agathi

(OS]

w




T

9.

>10)

S/o:Kasmi Koya C P
l?oovmod Ilouee Agathl

-U mmcr.- !

Mav1ya
S/o:Hdim LR
Kunnath alam' {ouse, Agathi
Nazer K

S/o.Kidave = ~
Kunni]<athiy'apzi;ﬁg House, Agathi

Showkathali M~
S/o.UmmerB .
l\/ algayachoda lfiouse Agathl

"ﬂva:"'?c‘d !\/lqham‘mcd K
Kcepatl House Agdthl bif

Nasem ] :
S/o. Mutha hf K
1 atlﬂda llousc Agathi .

/\boobdckcn N. M
iul Rdhman F
Mdlynl Agathi

i%/o Moham 1cd Koya
<: .',<a(l’1 Ilousc Agpathl v

;\—;hax C
S/0. \/Iohcxmmed Koya T.P
C hdllakkad llouse Ag,alhl

110u§e Agathi



Vol

20.

21.

23.

24.

27.

31.

51

Muhammcd Koya B
Slo.Koya s
Bl)dlhdbl)’()dal ouse, /\gathn

Nafeesa M. K
D/o.Abdulla Koya K
l\/loothanmalsch_la Ilousc;, Agathi

‘KO)’a P 1

Slo, I\unhlkoya )
Pon oda llouse Agathi

l\asmxkoya K l
Sto. /\bbobackel Koya
l\amalmalmlyoda Puthiya lllam, Agathi

/\b()obad\m U P
S/0. AllM ohammed
Uppathodﬂ lI()use /\oalhl

l

Bad‘amdhreena,\/ 5

Hindumbi M°
D70, Attakoya : -
Mam\/dm Sc v1yoda House, Agathi

S/O'::M ___1hul\oyaK ‘
(Lhenyapdppada Ilouse Agathl




33.

35.

36.

38.

39.

40.

41.

G2

i{ajdai,sat‘am §

Samcc[ _
S/0. Majeed T
\/I,U,mhllllh()p_ ,_ -

Saygd \/lohammed L
S/o.Kalid P _
= lla.Housc,_ /}gatlni :

Naseer 'tl‘,'P. o
S/o.Muthalif
l hel\ku I’uiuya Illam Agathi

chn( 1 U v
S/o.Flamza U
Umminerodach‘etta House, Agathi

Svcd Mohclmmcd K T
S/o /\boo Sdh F
l\alcn“' ' hlyod’l Housc Agathi

/\bdu'lla Bl
S0k athahulla A
Blyashabxyoda House, Agathi

Hayuomma T, P :
)/0 /\bdul kadu l<oya P. (,

Blyas ;myoda Housc Agathi

Man‘lyambl B '
D/o Ummel E




44,

46.

47.

48.

49.

50.

5T

l(oshna
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Dio:Sayed /\bdul.v Rahman
-Ihachcny 4Iousc Agathll

Koodam llouse Ag,athl :
Showkathali -

Slo;Lale Atakoya
Sailaniyoda IHouse, Agathi

Nissamudheen V K

- S/o.Hamza C:K (L ate)

Vadak l\ccla Illdm /\gathl

Mohammed Ali C.P

S$/0.Kasmi: Koya A

Chachalakapﬂdal ouse Agathl
el

Saycd Mohdmmcd K

S/o Yousdil' /\I

'Dcpculmem Oxf'Agl 1cultu16
;U:n}Q,Q Territory; ofI akshadweep, Kavarathi
Réprese ts.Director — 682 555

chayats
0 Ihe Union Territory
cep; Kavaratti — 682 555

Applicants



Respondents
OA'346/2013'
1. Ummer Faxjo.ok-iShaﬂ
S/o.Aboosala ,
Malikakal Howe Aminii
2. P.A gaycdall
Sto.l dm/akoya
Puthxya Asharoda House Amlm
- 3. Rah‘math Beegam _ ' -
D/o Ahamed ‘ © Malikakal House, Amini
4. Ahamédkdyéﬁ R
S/g).[(oyak_i'd'a’vu,ﬁ Surambi House, Amini
S. Vd 1yab1 p. (, Ny
D/o. /\nlhukoya Palllyachetta House, Amini
6.
7.
Applicants

(By AdvocateMrKB Gangesh)
; -';.'.Ve;'sus
|, lhc /\dmlmstnatox

l/\dmlnlsti‘allon of the Union Territory
al dwcep, Kavalattl - 682 555

fPanchayats

of_P'anchayats

; strémon” ‘of the Union Territory
1 <'shadweep, Kavaratti — 682 555



'd represented by its ‘ :
cer ~,682,555 Respondents

.D/o Kunhlku h’l -
Pathham.I*l()use Kavarattx Island

i Island



10. @adlhah V M
D/o.Valiya Abdu1ah1man
Vadakkumelachadam Kavaratu Island

11 Rahlyambec T P f
D/o Ahammed K.P
Thottath‘dpula Kavarattl Island

12. Beeféthummd B
Dfo. Aboobackex .
Beexamthoda Kavarattl Island

13, Rahmth Beegum P.P
D/o.Attal K. P
Pochaxachepuxa Kavaratti Island

14. Mauanath ,
D/o.Muthu Aynapura
Kulh; )"'"appepuna Kavaxattl Island. Applicants

(By Ad ‘;K B'~ Gangesh)

L Vesus

1. Thc /\dmlnlstlatm
Admmlsu ation, ‘of the Union Territory
ofI akshadweep, Kavarattl - 682 555

2. Dncctox (%cmces)
'Admlmstratmn ot the Umon Territory

Difector of lndustnes s

Union’ Tcrn.ﬁoxy’of Lakshadweep

Kavalathl rep;esented by the

Dlrectm of lndusmes : Respondents

(By Advdcate: Mr.S .R'a’dhakrvi‘vshnan )



SloMuthukoya ;- .o
Suirambi | {ou_:szg,‘":/xm:in,i

Anwar Hussam
D/o.Essa o
Kollapurd House Amm1

_ bdptha Beegum L
Dio, Sayeed Abdulla Koya
Beh House Amlm L

Hdmeedathbl
D/o. Shaikoya
Monakkallachetta House Amini

l'i'as'saihar'
S/o Mohammed
hmmechetla House Amini

e ia{&loviuse,ﬁAmini.
KB }G:,af’rlge_sh)
Vex*sus

Thic Admlmstrator K

/\dmnmshation of the Union Territory
akshadweep, Kavaratti — 682 555

Depattmer 3
Umon Ten xtOxy of L.akshadweep
Kavarathi xcpxesented by

Dneclor odeu(,atnon — 682555

Applicants



32.
I

T
b

2. Abdul Hassan * "‘:1» H
S/o. Attakoya T
Kd;thatt House' :Andrott
Sayed Mohammed
S/o/Aboosala’ "
:Kariachetta H_ouise, Andrott

(PS]

4. Mohammed Hussam |
S/o. Mohammed '
Bappathlyoda House Andrott

| VersiUs

1. lhe Admmls«trator A
Admmlsn atlon Qf the Union Territory
; .Kavarattl — 682 555

3. ‘Distrlct Pan'clflle}'y a
Kavaram repreSented by its Chief Executive Officer-682 555
4. Vlllag,e (Dwéep) Pénchayat

/\ndrott lsland represented by its

Respondents

Applicants

Executlve Qfﬁoer - 682 554 Respondents

(By Advocate Ml S Radhakrnshnan )
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33.
1.
2.
ouse, Afidrott

3.

‘Kunjanattlchetta' Andrott
4. ’Yousaf

Slo. Pookoya S

Puthlya Eddlyakkal House Amini. ' Applicants

(By Advocate MI.

.B... GaAn ge,s;h)

© Versus

; Qn ofthe Union Territory
p, Kavarattl — 682 555

2. Jirector of Panchayats
Depaxtment of Panchayats

3.

4,

5. ep).Pan
1epresented by its -
ficer = 682 553 Respondents

(By A




3. Mansoor Ali}:: ;
S/o.Muthukoya |
Pentamvelipura House, Andrott

4, Mohammed Féisa]
S/0.Siddeeque.
Makkct House Andrott

(By Advocate M1 K B Gangesh)

1. ]he Admmlstlator
Admlmsu atlon of the Union Territory
ofl,akshadwcep, Kavaratt1 - 682 555

2. L)cpantmcm of Ammal Husbandry
e‘-’a.‘

Admlmstrau-oh ,of the Umon Territory
oFLakshad.‘ 'éep :

Kavaxathl 682 555

4, 'anlagc (Dweep) Panchayat
Andrott Island rcpresented by its
E )\GCUUVC Ofﬁcer - 682554

I

(By A( vocale Mx S Radhaknshnan )

()A 353/2013

Applicants

Respondents



Thekkputhlya Vecdu ?'*Agattl

K:P. Hom/akoya
S/o.Aboobacker
Kama]malmlyoda Puthlya Illam House, Agatti.

K.Showkathali
Slo. Sydubukhan
Kondmoda House Agattl

B Shaxafudhcen
S/o Ummer Llla _
Bccyakuthyoda House Agatti

V K Mohammed MUKth'ar .
$/0.Abdulla Koya ’
Vadakk Kunnmamel House Agatti

"Ab'dU'l Rdh’l‘md‘n

Applicants

Depammcm @fAmmal Husbandry
Qmop_i qr_nté)ry of Lakshadweep, Kavarathi
ssented | its Director — 682 555

Ka\/arattl l~— 682 5'55
Vlllagc (Dw- p) Panchayat

Agatti lsland f epresented by its
I<xecu11ve Ofﬁcel 682 553 : Respondents

T




O ANo 354/2013

Suharabl D/o Thang chya
Kakkanal House { g
Andlou

(By Advocate M1 K B (Jangesh)

‘ Versus

i

LT he Admmlstrator |
dmmlslrallon 'of the Union Territory
of L akshadweep, Kdmrathl 682 555.

N

The Difector (Selv1ces)
Administration; of the Union Territory
of L. akshadweep (gecxctarlat)
KdVdraul - 682 555

3. Dcpartmem Qngnculture
Union l"enllloty of Lakshadweep,
Kavaralhl + 682:555.
Repxcsemed by its Diredtor.

(By Advocalef\/h S '?Radhakrig_shnan)

e
PR D
Yaw

37, QA3552013

l. Muthukoya ' "o
$/6.Shaikoya =,
Kakkanal House, Andrott

i Versus

1. lhc /\dm\mstrator
/\dmnmshatnon ofthe Union Territory
oi Lakshadweep Kavardttn — 682 555

Applicant

Respondents

Applicants



4, Village (Dweep) vPaﬁchayat
AndrottIsland represented by its
Executive Officer — 682 554

(By Adyocate: Mr.§ Radhakrishnan )
38, QA 3562013

. Hajarommabi i
D/o Koya Kndave M
mhxyapada. House Kaipem
{ LR "-;nf‘.."' NS IRV
2. M.K Cherlyakoya f, :
NS Mohammed Koya Haji
Malmlkkakada House Kalpem

I..,,. L

(By Advoeate M1 K B Gangesh)

1(.

: ' , Versus

I lhe /\dmm;stxalor .
""strallon oi lhe Umon Territory

3. ‘V1llage.(Dweep) Panchayat
Kalpeni Island repxesemed by its
k xecutnvc Ofﬁoex 682 552

(By Advocate Mx S Radhakl 1shnan)

Respondents

Applicants

Respondents



10.

12.

%/o Mohamm Koya
Peechlyath HOUSe Ka]pem

Abdul Lath@ef. :

S/o.Pallath Kunhi Koya*

Nenempappada House,
A’tta‘kb‘yé
Slo.Kasmi: pra

. Kalpeni

Kunhlpuvakadal House Kalpem

Abdul Naser “i:.
S/o.Muthu: Koyal

Malmlkakad‘ House Kalpem

MK Khalee
S/o.FHamza Koya

Malmlkakada House Kalpeni

I

Mohammcd Naser E
S/o Mohammed Koya

(,herlya Koya
Slo.Ahmed”

chxyam I Iouse Kalpem

Mo"liammc‘d"K'Oy'a -
S/o Kunhl,Koya

Mdthll‘kadangllal House:,

!
!

Peech(yath H use, Kalpem

Kalpem

Kalpeni



15;.

17.

18.

65

use, Kalpeni

Hajlrommabl
D/o Kasm1 Koya A

S/o Koyamm' i
ManJJyenam House Kalpem

i;Agncurfure

‘yi.of Lalcshadweep, Kavarathi

Diré 1"of P. nchayats

Departmem fPanchayats
Admmxstxahon of the Union Territory
ofl akshadweep, Kavzlarattl

N ';ii:'i. W . !

Applicants



Abdul Latheef . i
Keela Vlllattom Amm Island :
Lakshadweep. : S

(By Ms.Shahna Kai‘th_i:keyan)'?

. l' N
l. anlage (Dweep) Panchayath
AripiIsland :

.-Repnesented by the Chalr Person

Pln - 682 557

‘Versus

2. 'Secrelary .
Depanmem of Panchayath Kavarathi

3. Dlrector :
[: mployment and Training
Union Territory of Lakshadweep
Kavarathl

(By AdVOC' te::v,Mr S Radhakrlshnan for R 2&3)

Muthui{oya :
Mampuram Aouse LTI
Amini lsland Lakshadweep

(By Advocate Ms %hahna Karthlkeyan)

Versus

? N '.'3
L V)] lage: (Dweep) Panchayath
Amm Island
Re 'esented by thg: Chair Person

Respondents

Applicant

Respondents

Applicant



&7
3..
Respondents
(By Ad\/oc ¢: Mr.§ adhakrishnian for R 2&3)
42. OA 362/2013?-;; C
Rabeehathulla B.P. aged 35 years
S/o. Mohammed Koya TN, '
Labourer, Klltan Resadmg at Valxyapura House,
Kiltan, Island S ' Applicant
(By Af;ij-.voiici,é,ii :. %PV Mohanan)
‘ Versus
L. Thc Admlmstrator ‘
U F of Lakshadweep, i
'Kavarattl 682555,
}Llec;nca] Dlvnsmn Kaviarathy‘
2. .Dlrector ofPanchayat
éDcpa“ men{ oi Panchayat
Respondents

Applicant



Klltan ' '682 557 : ;—f“ h Respondents

i

[By Advocate Srl S Radhakrlshnan (R1-3)].

44, ()A 364/2013

Abdul Qublsh 'S/o. S‘ainu]’Abid P, aged 27 years,
Malikakal, Kiltan, U.T, ofLakshadweep, working as
Casual Labourer, (L,we Stock Inspectors Trained Labour),
Animal llusbandly ,Department U.T. of Lakshadweep,

Kavaxathl vy b "';'_; Applicant
Mrs Dali§y.1.‘;l'amel)
K ’ Versus
L "'IhejAdmmlstxna'tcgr::.; i
Umon Temtory of Lak'shadweep,
Kavarathl 682 555 i
2. Chalrperson Vll age (Dweep) Panchayat,
letan - 682 557 T
3. :\Dn'e'cl_t(pn ofAmmal Husbandry,
U, o:fLakshadweep, Kavarathl 682 555.
Respondents

45, 0 A No 366/2013

1. Mohammed Kasnn
S/o Sayced
ka’nmpuxa HOUSG
/\ndxott

2. M%Bham{ ed Iiussam K. c
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Applicants
(By Advocate Mr, K.B: Gangesh)
'-"vér'sas" | ;'

l. The Admmlslrdtor
/\dmlmsuan,on ofthe Union Territory
o( [ akshadweep, Kavarathl 682 555.
[
2. The Dlrector of'Panchayals
'Department 0 Penchayats

B weep.,)evelopment Corporation Ltd.,
Port Control Tower, Andrott — 682 554
Represented by its Ofﬁcm in charge.

4, Dlrectorate of Art & Culture
‘ /\dmlnlsuallon oflhe Uhion Territory
of Lakshadweep} Kavaratti — 682 555.

Represented b)) 's Dneetor

ulture

gncu[‘tuue

he Umon Territory
»avarattl - 682 555.

Respondents

l. ars S/o Pookunni A.,
Jouse, Andrott.
2. Pl ears, S/o. Sheikoya Thangal,



¥0

s bydheen Thangal, aged 28 years,

3.
Kahdeth House, Andrott.
4. ‘ged 23 years,

‘g;Kandeth House, Andrott.
S. Mohammed ‘Sallm gagedz'44 years, S/o. Kidave A.,
Panchanal IIouse Andrott

6. Khalr agcd 32 years S/o Muthu,
Puleenakeel House Kavaram

7. A:bdulbali aged 34'years S/o. Hamza Koy,
Monakkal House Amm‘l
)
8. Sayed Koya aged 44 years S/o. Pookoya
Meelachen House Amml Applicants

(By Advocate Sn K. B Gangesh)
b "}ﬁ. C ?;,;’, Versus
L I he /\dmxmstnatox ‘!
Admnnlst]allon of the Uhlon Territory of Lakshadweep,
Kavalam 682. 555, :i

2. Dlreclox QfPanchayatsi:
Department of Panchayats
boW ‘étlon,of the Umon Territory of Lakshadweep,

2 ¥ Ao I AN

3. . i

partmenl,of Agrlculture Union Territory of Lakshadweep,
Kavarathn Represented by its Director - 682 5SS.
l ‘ iy :;. |
4, Vll age (DWeep) Panchlayat, Andrott Island,
1epresemed by lts Executlve Officer — 682 554.
5. Vl]lage (Dweep) Panchayat
Kavaratti Island; represented by its
Lxecuuve ()fﬁ(;' - 682 555.

,, : """M".(Dweep) f’ancl\ayat
é”d"' oot 'eqﬁed by its
vy ? Respondents




10.

I

12.

13.

14.

15.

16.

S/o Sayed Mbh‘éjmimed,
¢ '

years, Sayed Ismail,
}8 years, S/o0. Nalla Koya,

d:-51 years, S/0. Muneer,

fed 32 years S/o. Nallakoya

Perumpally ! 'se Andrott

Noorul"“Ameen aged 36 years S/o. Shaikoya,
I andath Puthlya Pura House Andrott.

I'ﬁam‘zakoya aged 52 y’ea’rs S/o. Koya Kidave,
Lhekkarakkad House Andrott

M h-ammed Kasflm ag

37 years, S/o. Ahammed,



oed 29 iyears, D/o. Attakoya,
] ;apura House Andrott.

18.
19. Koyammakoya
Applicants
(By Ad
Versus
l. ,l he AdmmlsUator .
.Admlmstratlon of the Umon Territory of Lakshadweep,
Respondents

6 yj‘garsv,' D/o. Hamzath,
Ho‘usq, _Kavaratti.

b
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8. years, D/o. Kasmi,
aratti.
9. ears, S/0. Abdul Khader,
Applicants
(By Ad
Versus
I The /\dmlmsu cuor
/\dmlmsLnatmn oﬁhc Union Territory of L. akshadwcep,
Kavaratti- 682 555
I
2. Dncuon of’ Panchdydts
Dcpmtmml of Panchaydts
/\dmmlstmmm of the Union Territory of Lakshadweep,
KanIdlU =
3. ,'Dnulmatc chdlcal and Health Services,
Union lun,opy,jof dkshadweep, Kavarathi,
chmscmcd by its Dlrcclox 682 555.
4. .Vxllagc (chup) Panchdyat
Kavaratti [sland, represented by its
Executive omm 682 555.
. Village (DwéLp') Panchayat,
/\ndlott Islcmd lc,pnlcscmed by its
ive Off - Respondents

l. P Naseer, aged 35 years, S/o Kunhikunhi,
Pall ivc ham ‘_l'-.-I'Q usc Kava‘i‘x""atti.

2. I’I Nascu ‘aged 32 ycaxs S/o Hamzath,
Puth iya lllam Kavaram

I




7. Abdul Ra/ak ag,cd 28‘:' {car% S/o Mullakoya,
Scuablyoda llousc Kavaram

(By Advocate: Sn K B (Jdngush) A
Versus
I, The /\dmmlstratox

Administrati
Umon lumoly of I akshadweep, Kavaratti.

1/\mmal 1usband1y,
{ Lakshadweep, Kavaratti
f ;'_s__ Dlrcqp_01

2. Dcpdltmcn «
Umon Terr
Iepy cscmcd l

3. DllC(,l()l of Panchayats
Department-of Panchayats,
Administration’of the "

Union Territory of lLakshadweep,
Kavaratti,

‘ “fPanchayaL
p1 esented by its

50. 0. A No. 372/2013

lamaludhccn, S/o /\bdulla U.C.
Mudakkxyodd lou ‘
I\ddamal '

(By Ac}{’vliocdtc Ml K B (mnguh)

T s 3
Adiy { thc Umon Territory
of ; (avalathl 682 555.
2. lhc Dnccton (Scwlccs)

/\dm)mstlatmn ofthe Umon Territory

Applicants

Respondents

Applicant
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of Lakshadweep (’Se‘cretariavt),
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of L.akshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

S1.

0A 373/2013

Abdul Saleem, é.g,ed 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Mohammed lgbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott.

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .

Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Departiment of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

Respondents

s el camen



; 52.  O.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of L.akshadweep — 682 551. - Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

I The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island = 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director .
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of
! Lakshadweep — 682 557. Respondents
(By Advocate Mr. S. Radhakrishnan)

53. QA 381/2013

SRR s i i e ST

. B.Saidali, S/o late Mohammed Koya
~ Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti [sland,
Union Territory of Lakshadweep.

3. K.G.Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.
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4. T.K.Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island
Union T emtmy of L akshadweep : Applicants
(By Advocate: Sri N. Anilkumar)
' :  Versus

1. The Administrator, :
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

(OS]

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
"Union Territory of Lakshadweep. . Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

. Ishaque A.C., aged 35, S/o. Junies T.,

i} Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



3. Noorulla §.M., aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, Bistrict Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. . Applicants

(By Advocate: Sri P.V. Mohanan)

. Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sii1 S. Radhakrishnan)

55. OA 386/2013

. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

2. A. 'lsmail‘, ag'e;d 45,ye-érs, S/o. Eassa, Andrati Yoada,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

o

Khalid Unném, agé-d 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader, .
Mannathachetta, Amini Island, Union Territory.of Lakshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

0. Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island,’Union Territory of Lakshadweep, Pin — 682 55.

7. Jafecrulla P.C., é.géd 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.




10.

(By Advocate: Sri Shiraz Bhava V.S.)

l.

70

Abdul Sdlam A aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island Union Terrltory of Lakshadweep,
Pin — 682 552

Noorul IIassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amml Island Union Tertitory of Lakshadweep,
Pin — 682 552

Jalal B.M,, aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Najeeb A., aged 31, g/o. Kidavu T.C.,
Ayeshera, Amini [sland, Union Territory of
Lakshadweep, Pin — 682 552,

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented b_y its /\dminis-trator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory ofLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) P’aﬁChayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555, |
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

S6.

1.

2.

OA 388/2013.

P.P. Amanullié., aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandarai, Kiltan.

Mubaraka Bé’r‘xu, aged 27 years,'D/o. Ibtahim,
C. Lavanakkal House, Andrott.



3.

L
T

K. Sajeedkhain, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administfator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Pa{nch‘ayat-s, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animial Husbandry, Administration of the
Union Territory of Llakshadweep, Kavaratti, represented by its .
Director — 682 555.

Assistant Settlement Officer,
Aminj Island - 682 554.

Village (Dweéip) Panéhayat, '
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan) -

57.

l.

39

OA 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

IC.1. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique{’/\li, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, dged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, é;g‘ed 41 years, D/o. Ramalan,



10.

15.

19.

20.

gl
Pakkath House, Kalpeni.

A.T. Sheemabi, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubi; aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni. '

K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed} P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, 'aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o0. Aboobacker,
Kumyachada House, Kalpem

M. Anwar a&,ed 37 years, S/o. ML.P. Khader
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, a.ged 36 years, D/o. Hamzakoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,: aged 33 years, S/o. Chanyakoya E,
Koliyala Ilouse Kavaratti.

Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.’
24,
25.

26.

28.
29.

30.

32.
33.
34.
35.
36.

37.

Jaffer, aged 3‘ ‘years, S/o. Hasan T.P.,
Kaladi IIouse Kaval atti.

Basheer, aged 36 years S/0. Mohammed P
Kunninamel House Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,,
Alachaoppada House, Kavaratti.

Raziyabi, ag.éd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Allweéh,.aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavarattl

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda HouSe, Kavaratti. '

Mohammedali T.P. , aged 35 years,
S/o. /\bQobac;kex K.K , Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,

Edanilam House, Kavaratti.

Jassin L avge.fd 33 years, S/o. Ali K.P,,

* Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/0. Harhzath Haji A.P.,
Molokepura House, Kavaratti.



38.
39.
40.
41.
42.
43,
- 44,
45.
46.
47.
48.
49.
50.
-51.
‘52.

53.
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Mohammed $"haffee P.A., aged 35 years, S/o0. Kuji Seedi Koya,

Puthiya Alikom, Amini.

Abdul Raheei@, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, ageidf;_39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aégd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavarattl.

~ Najumudeen IP., aged 36 years, S/0. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, agedf35 years, S/o0. Kunhimoideen, Mullapura House,

Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kala_di House,
Kavaratti.

Raheem A., zfged 30 years, S/o. Khader, Agam House,

Kavaratti.

Firozkhan, ag'éd 27-years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti. '

Kadish:'a‘, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

K. Abdﬂl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem,' aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M T.P. Habeeb Rahman, aged 43 years, S/o0. Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

61.

62.

63.

04.

65.

66.

67.

68.

69.

Moomiha’th, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agedil35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed Abdu Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Rehee‘m, a‘ge’d 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o0. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,;‘éged‘39 years, S/o. Cheriyakoya,
Edanilam H‘ogse, Kavaratti.

Mariyovmmab?i, aged 36 years, D/o. Mohammed,
Kattikulam Hou’se:, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/o. Ahammed Haji,
Pdkl(.hlpuxd House, Kavaratti.

Mube}_e_na, agéd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Sa‘lmafég‘ed 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhanﬁmed,é’ge‘d 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti. |

Sairabanu P. E., aged 31 years, D/o. Sayed Shaik Koya,
Madal | Iouse Amlm

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Pulhxya Man711 Amini.

koya aged4 years; S/o0. Abdul Khader,
I’andal am IIoUsc Amini.



70. Cheriya_igoya M.C., aged 32 years, S/o. Hameed,
Melachetaa H(_)us‘e,Kadmath. '

71. 'Shafee.??\'l/.P., éxged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath. ’

72.  Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

74. Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

76.  Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77.  Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

78.  Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. 'Fhangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79. Asmabi; aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

80. Shahnaz Beegmﬂ C.P., aged 36 years, D/o. Nallakoya,
' Chattapokkada House, Androth. '

81. Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda [House, Androth.

82. Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

83. Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

84. Balha 1, agezd 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

85. Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



g6.
87.

88.

9.

90.

91.

92.

93.

94.

95.

96.

97.

98.

99.

100.

101.
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"""anu M.K., aged 40 years, Dfo. Kunhi Koya,
I'Iouse Androth.

nm,abl L., aged 40 years, D/o. Seethi M.,
1I—Iouse Androth.

Salommabl T aged 43 years, D/o. Aboobacker,
ThachelyHouse Androth.

Mullapoo M.K., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth.

Aysummabi T., aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi E’.l\/f., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Rarnlath Beeguim, aged 42 years, D/o. Sherukunhi,

Kunnel House, Androth.

Hameedath M aged 43 years, D/o. Siddiqu M.K,,
Makk@ﬂouse, Androth.

Saﬁyé‘t‘%‘?i M., éged 39 years, D/o. Nallakoya M.,
Mathi:l'._l_‘ﬁ; ouse- Androth.

Rahil M aged 39 years, D/o. Nallakoya,
Malhll__I{Iouse Androth.

Hussain P.P., aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attaladla House, Androth.

Hussam L K ‘aged 48 years, S/o. Seethil <oya
Edayakkal House Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,

Lavanakkal Housc Androth



102.
103.
104.
105, |

106.

—
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunn hada:House, Androth. «

Ismail; @ ed 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidél_t;i, a{;ed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. ,

Pookunhi, aged 31 years, S/o0. Saye Mohamimed,
Keechelam House, Androth. '

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. ' Applicants

(By Advocate: Sri KB Gangesh)

Versus

- The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. ’

Directé_'r_ of P%nchayats, Depértment of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. :

, ‘{Department of Labour and Employrﬁe’nt,
Administration of the Union Territory of Lakshadweep,
Kavarafti — 682 555. |

Deparﬁnent c)f Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁem 6fiAgricu1ture, Administration of the Union Territdry of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depa_x}ﬁqent of Women and Child DeveIOpme'nt.,
Administration of the Union Territory of Lakshadweep,

1, represented by its Director — 682 555.

Deé, ent (;f Fisheries, Administration of the Union Territory of
Laksha weep;;f;;‘;Kaval'atti, represented by its Director — 682.555.

Depar_tgjent of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.



9. Lakshadweep Khadi and Village Industries Board,
Kavarattr represented by its Chairman — 682 355.
10. Revenue Sub Drv1sxonal Officer, Kavaratti Island ~ 682 555.
I1.  Sub Drv;sronal Officer, Amlm Island - 682 554.
12. Assjsta Engmeer LPWD Sub Division, Andrott Island-682 553.
13, L akshad __&ecp ‘District Panchayat, District Panchayat (HQ),
Kavaratti, o
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its
Executive Ofﬂcer - 682 551.
15. Vil lage (Dweep) Panchayat Kavarattl Island, represented by its
I«xecutrve Ofﬁcer - 682 555. :
16.  Village (Dweep) Panehayal, Amini Island,
represented b";y 'i‘t‘s Exccutive Officer — 682 554.
17.  Village (Dweep) Panchayat,
Kadamath [sland, represented by its
‘ Execumv'e Ofﬂcer - 682 553.
18. Vrllage C:D’We'e'p) Panchayat,

Andr‘o‘th‘:'lsl'airgrd, represented by its
Executive Officer ~ 682 552. - Respondents

[By Advocate: Sri S. Radhaksishnan (R1-8 & 10—18)]

S8.

I

0A 392/,"2.0;:1_3."5 .

Hussam, S/o Aboosala
Sdramap_pada (Konchukakada) House

Shukoer;: S/o late Kidave,
Pakrumupanoda House, Agathi,

P resently wqumg as Cleaner,
RGS Hospltal Agatti.

Latheef, S'/o. Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner, -
R(JS K ospxtal Agatti.

" 29 o o



" 10.

11.

12.

13.
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Hameedath D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Iospltal Agattl

Subf Mohamed
Kul: se, Agathi,
Presently-wogking as Cleaner,

RGS Hosp1tal Agattl

Hajara, D/o l'at‘e Hyder,

- Beepapada House, Agathi, -

Presently working as Cleaner,
RGS Hospital, Agatti. .

| 'Sheemabi,_[)f/o'. late Shamsuddeen,

Beepapadd House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Abidaé,ﬁD/o Hameed,
kkiyachoda House, Agathi,
Presently working as Cleaner,
RGS IIospltal Agatu

Sulaikla, D/d Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS I{{ospital, Agatti.

Sulai nanl g/o llam7a
' ‘hxyoda House, Agathi,
wmkm,g., as: Cleaner

.d;k.ﬁS/o Koyassan,
Ampeipally House, Agathi,
Pnesemly wo]rkmg as Cleaner,
RGS Hospltal Agattl

Sdif‘ulla S/o 'Abduxahlman
Manyathoda House A;Jdthl

b



A
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14, /\bdull'i'lde' b/o Ummer

ing as Dhobl,

Kandavar Gothl House, Agath1

Presently workmg as Cleaner, -

RGS Hospllta;l.eAgattl . Applicants
(By Advocate:-Sri IZ{,'_Ramadas)'

Versus

]. Fhe /\dmmlstratm
u_toxy of Lakshadweep,

vill ' g” (-chep) Panchayat
Agam l;sland Umon Territory of Lakshadweep 682553

3. T he MCdlCdl ‘Officer in chalge
Commumty Health Centre, Agatti [sland,

‘Respondents

'Eecmca] Sub DlVlSlon Kadamat

2. K P Jalaluddeen aged 41 yeans
Slo I Iameed Madkmachcud Kattlpura House,
Ski jourer,
: Assistant Engineer Electrncal
Ele » Division, Kadamat.
3. aged 31 years,-S/o late Nallakoya

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

4. BM A adulla,aged 42_yeér$, So Hameed Melachetta,



9l

louse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

5. K.P: Kunhlkoya aged 41 years, S/q late Hdssamal
Keelacherry'} House, Kadamat, Skilled Labourer;
Office of the''Assistant Engineer, Electrical,
Llcctncal Sub D|v1510n Kadamat.

(By Advocatc 911 R Srecxaj)

[.  The Admmxstrator
Union® l emto_[y of Lakshadweep,
Kavg';j‘at_'-ti-682;5l55, v

2. The Director/of Panchayat,
Department of Panchayat,
Admlmstrauon of Union Territory of Lakshadweep,
Kavaratti- 682 555.

3. The Chnet Lxecutlve Offcer District Panchayat,
Kadamat- 682 556

4. The A'é'éivstaht7Engineer, Electrical,
Electfical Sub Divisiod, Kadamat-682 556.
5. Thi : son,
Vil 2p Panchayat, Kadamat-682 556.

A Rad_hakrishnan(Rl -4))

/o C.0. Koyamma, aged 39 years
<1l|cd L abouxer

?t Umprampappada House,
, 682 557.

d S(kllled LLabourer,

‘{u@bandry Unit,

Territory, of Lakshadweep, Kalpeni-682 557
and 1031dmg at Thithiyapada House,

Kalpem Island 682 557.

.' -vlydm, S/o late M.K. Yousef, aged 43 years
wor as (,asual L.abourer,

ya, S/o late M.K. Hamzakoya, aged 43 years

Applicants
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Ammal Husbandry Umt
Union.T emtory of Lakshadweep, Kalpeni- 682 557
and resxdmg at Manchlyanam House,

Kalpem Islané: 682 557.

M.K. Naseex S/o P. Cherlya koya, aged 33 years
working as Casual Labourer,

Animal Husbandty Unit,

Wnion Terr 1L01y of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

Kalpem sland 682 557

M. Kdlam %/0 M.C. Muthukoya, aged 34 yeals
workmg as Casual Labomet

K. K Mohammed Rafeeque, S/0'V.K. Kojankoya, aged 45
years, woﬂgng as Casual Labourer,

Animal Husbandry Unit,

Union lemtoly of L akshadweep, Kalpeni-682 557

and residing: at Kandamkalam House, :

Kalpem' s‘landl 682 557.

a, S/o late M.C. AhmedkunJl aged 47 years
gsual l:abourer,
i_a‘ndry Unit, -
ity of Lakshadweep, Kalpem 682 557
Malal House, Kalpeni Island-682 557.

K.Q. Abdul Salam S/o P. Assamax aged 39 years
workmg as Casual Labourer, :

Ariimal Husbandly Unit,

Umon Terr ltoxy of Lakshadweep, Kalpem 682 557
and resndmg at Kakatchiyoda House,

Kalpem Island 682 557.

:"hafa S/o latc Sayedmuhammcdkoya
! .‘,' working as Casual Labourer,
'andry Unity



23

Union. lcxniifily of Lakshadweep, Kalpeni-682 557
and 1651d ng dt Pokkalappada House,

Versus

1. The jAdifninié.?ﬁ:étor,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lak%hadweep,
KanrdtU 682555 '

3. .' [he Chief Executwe Ofﬂcex Dlstrnct Panchayat
Union Ter "tory of Lakshadweep,
Kava;am;ié;-gzsss

-4, The Vctermdaﬁy Assistant Surgeon,

Village Dweep Panchayat,
Kalpeni-682 537 . '

(By Advocate: Sri S. Radhakrishnan)

61, 0A3952013

?S/o Yusuf, aged 40 years,

. Sainul
Che llala House, Kadamat,

'I;I‘Cit Panchayat, Kadamat

2. Abdul S ukom S/o Sayed All aged 41 years,
Ukkayachetta House, Kadamat
Bus Dnvex DlStI‘lCt Panchayat, Kadamat.

3. M. Khalid, S/O’ Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, Distric:t Panchayat, Kadamat.

4. /\yoobkhan S/o Kunhlkoya aged 37 years
Me l House, Kadamat

Versus

Applicants

Respondents

Applicants



WD

nisprator,

ntory of LL akshadweep,

Depart ﬁl Of%Panchayat
/\dmll’liSU ation of Union Territory of Lakshadweep,
Kavalatll 682555

The Chief Executive Officer, District Panchayat,
Kavaratti- 682555 _ . Respondents

(By Advocate: Sri S Radhaknshnan)

62.

I

0A 400/2()13

p.P. glldj agjcd 44 years, S/o M. Suban
Puthiya Pandaram House, Agatti Island,
Umon ]cmlony of L. akshadweep

’Nou’shad Ali,fl a'ged 32 years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Union Territory of Lakshadweep.

MlAbdul ‘N‘aiser, aged 28 years, S/o M. Abdul Rahiman,

ouse, Agatti Isla"nd,
s of Lakshadweep.

K. C ‘A-bdu‘1<;Shul<oon aged 38 yeans S/o Kasmi,
Kar 1ydmachclta House, Agatti [sland,

Union’ Icmtmy of L. akshadweep

M P Nuamuddm aged 27 years, S/o M. /\bu%ala
Melapum : Qusc Agatti Island,
U_mqn ory of Lakshadweep. Applicants

: /-\nilkumér)
Versgs

T he /\dmlnlstlatm

‘Union luntmy of Lakshadweep,

Kavalam 68255

T h(; _(,;laalln'p_en'501)', :
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Village (Dweep) Panchayét,
Agatti Island, Union Territo.ry of L~aksh-adweep 682553

3. The Employment ()fﬂcer Kavaratti,
Union Femtoxy of Lakshadweep 68255

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASO,
Agattl slcmd Umon Temtory of Lak%hadweep 682553

(By /\cvocatc Su S. Radhalmmnan)

63, OA404/2013

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of lLiakshadweep, '
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K., _
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the -
Department of Science & T echnology—
Kalpeni chep

- (By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

l. The Administrator,
Union Territory of Ldkshadweep, Kalpent.

2. The Chairperson,
Vil lag,c (Dweep) Panchayat Kalpem

3. The Director ofPanchayat
Department of Panchayath, Kavar atti-682555.

. Applicants



4. The Director, '
Department of Sc1ence & Technology

Kalpeni. o Respondents
(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) - -

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, :

Skilled Labourer, Animal Husbandry Unit, Kiltan,

Residing at Malayampura, Kiltan Island. Applicant

(By Advocate: Sri P.V. Mohanan) |

Versus

1. The Administrator,

Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson, :
Village (Dweep) Panchayat, :
Kiltan-682 557. ¢ Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island

U.T. of Lakshadweep, Working as

Homeopathic Attender in Homeopathic Unit _

Kiltann Dweep. Applicant

(By Advocate: Mr. Grashious Kﬁriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) -

i Versus



e

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-6825535.

2. The Chairperson,
V1 lage (Dweep) Panchayat Kiltan.

3. Director of Panchayat
Department of Panchayath, Kavaratti- 682555

4. Mission Director, _ _
' National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, : , :
Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri' S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

l. Abdul Kareem C., ag%d 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bémban, :
Valiya lllam, Agatti.

- 3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti. '

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

S. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
T hekkllappura House, Agatti.

. 7. Ummer C.K,, aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years S/o Koyassan
Puthukotta House Agatti. _

9.  Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.



10.  Saromma M., aged 39 years, D/o Hamza, *
Mariyathoda House, Agatti.

1. Ashraf A.K,, aged 42 years, S/o0 Ahamed M.,
Achan Kuttiyoda House, Agatti.

12. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaffabi P.P., aged 36 year‘s, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr, K.B. Gangesh) '
Vevréuvs

l. The Admmlstra.tor
Administration ofthe Union Territory of Lakshadweep,
Kdledlll 682555 :

2. Dlrectm ol"Panchayats
Department of Panchayats, : :
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,:

Directorate of Education,
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555..

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. S - Respondents
(By Advocate: Sri-S. Radhakrishnan )

67. OA444/2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory-of fLakshadweep, Pin-682558. Applicant

(By Advocatc Sn Shabu Sreedharan)
Versus
l. Union Territory of Lakshadweep represehted :

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Is land Pm 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island. :

Union Territory of lLakshadweep, Pin- 682558

(OS]

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

S. The Assistant Engineer, _
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. N ‘ : -Respondents

(By Advocate: SriS. Radhakrishnan (R1, 2, 4& S))
- 68. QA 453/2013

. Hameed K., S/o0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Ldkshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Klltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshddwecp Building Development Board, Kiltan,

3. Ihsmmoon, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Devclopment Board, ,
Kiltan. v Applicants

i
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

(oN]

Secretary,

Lakshadweep Building Development Board,

Kavaratti.

4, Director of Panchayat,
Department of Panchayat, Kavaratti.

Respondents

(By Advocate: Ml S. Radhakrishnan (R1,3t04))

69.  0O.A No. 488/2013

Salmath _ ,
D/o. Sayed Koya
Madapally House
Chetlat Island. .

(By Advocate Mr. K.B. (Gangesh)
Versus

The Administrator,

AdminiStration of the Union»Ter'ritory
of Lakéhadweep, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti = 682 555.

w2

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Adecaté'Mr. S. .Radhékr_islﬂian)

70. QA 492/2013

Applicant

Respondents



el

K. Bushra Beggum, W/o Hakeem,

Aged 27 'yeatfs, Casual Labour,

Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I—Ia:rinarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555. .

- The Diii'ector of Panchayat,
‘Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon, |
Animal Husbandry Unit,_‘Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocaté: Sri- S. Radhakrishnan (R1-3)).

71.

1.

OA 4992013

Rahmath Beegum Keelakunnikkam, .
W/o0. Mohammed B.K, v

Data Entry Operator (MGNREGA),
Sub-Divisional Office, :
Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,
Kadamat Island
UniQn”:f_en{it,ory of Lakshadweep, PIN — 682 556.

Mohariined Shafi Qraishi Malika,
S/o. M, Sayedali,

‘Data Entry Qperator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath 1sland, Union Territory of Lakshadweep,

‘Residing at Malika House, =

Kadamat Island,

Applicant

Respondents
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{02
Union'.Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

Versus

I The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
Nationa! Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)
72.  0OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
‘Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of [Lakshadweep
Pin- 682552

(By Advocate: Mr.TCG Swamy)

Versus

. The Adininistrator
Union Territory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

2. The Executive Engineer
(Department of Electricity)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats) :

Administration of the Union Territory of Lakshadweep

Kavaratti = 682 555 - : Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

I

0.A No. 509/2013

Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahid“a'Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K »
Makket House, Androth.

Aysha.;B_'éegux‘n P.V.K
D/o. Yakoob P.K.
Puthiya Pentamveli Kad

i

Androth.”

Rahmath Beegum K‘ :
D/o. Hamzakoya P.P},
Kunhali House, Androth.

Thahira L.
D/o. Seethi Nallal-
Lavanakal House

Andl‘otlw.

Subaic’{é A.

Dfo. Séyed Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'
Dfo. Majeed P.V.K
Pentam “‘clx Kad, Androth

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

12 l‘labsal.):_i.P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Administrator,

/—\dmin_i‘étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. Direc grate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir SLIp@l\/iSOl'
Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Haseena (/ ) Haseenabi Therakkal

lhelakka_l House, Kadamath

Data P,rrfry Operator .
V\llage Dweep Panchayath, Kadamath Applicant

(By Advocate': Mr.R.Sreeraj)



N

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti - 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaraiti ~ 682 555

| The Executive Officer,

Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson =~ .~
Village (Dweep) Panchayath
Kadamat — 682.556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

78.

I

QA 557/2013

- K.V.Naseer

Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan ’

K.P.Dawood
Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants

Kiltan : Applicants

(By Advocate: Mr.R.Sreeraj)

2.

Versus
The Administrator
Union Territory of l.akshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 '

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath '

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P. Attakoya

Cook, Government J.B. Schoo]
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla -
Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island



;f‘:ro.’/

6. Ummer P.P.1
Cook, Government J.B. School
Kadamath
Residing at Allkothapura '
Kadamath Island !

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P .
Cook, Government S.B.School
Kadamath
%sndmg at Kadamath Island

9. ookunhlkoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath |
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11, JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada
Kadamath Island

(By Advocate: Mr.P.V.Mohanan) -
Versus
1. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555 |

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 | '

3. The Head Master

Applicants



* _.dev'.‘»,.:'.'v..:v‘ggex‘

Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 | Respondents

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School |
Kadamath Island Applicant

(By Advocate: Mr.P.V.Mohanan) .

1.

Versus

The Administrator
Union Territory of Lakshadweep
[Cavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Pnnclpal
Government Jawaharlal Nehru Senior Secondary School

- Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.

I

OA 580/2013

Yacoob :
Kathathe Chetta House, Kadmat.
. [

Vahida
Marikilam House, Kavaratti.

Habusa

- Alachapada, Kavaratti.

Yacoob
Kaladi llouse Kavalattl
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Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam

" Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya .
Chendipura House, Kavaratti.

Nafeesathbi o
Poodiyam House, Kavaratti.

‘Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

" Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22. Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Mubhsin :
Beeranthoda House, Kavaratti.

26.  Rauf '
Chettipura House, Kavaratti. :

27. Hazarath
Chungam House, Kavaratti

28. Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator L
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture -
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554 Respondents
(By Advocate: Mr.S Radhakrishnan)

79. QA 582/2013

1. Rasheed Koya
Multi Task Employee
Public Library, Kilthan *
Residing at Kilthan A

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat :
Residing at Melachetta Haijumakudi
Kadamath [sland o Apblicants

(By Advocate: Mr.P. V Mohanan)
N Versus

1. The Administrator ! Y
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Dnectox ofPanchayath
Depanmem of Panchayath
Administration of Union Tetritory of Lakshadweep
Kavaratti — 682 555

3. The. Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan -Island 682 557 Respondents

(By Advocate: Mr.S Radhakrishnan)
By

80. OA 601/2013

Rasheed Koya S.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (1), Kiltar Island PO.,
Union Femtory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr Shabu Sreedharan)
Versus

1. Union Territory of Lakshadweep represented by the
Administrator, Kavar attl Island Pin — 682 555.

2. The Dnector ofPanchayath Umon Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555."

3. The Chairperson, Village (Dweep) Panchayath
Kiltan Island, Union Territory ofLakshadweep,
Pin - 682 558.

4. The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

5. The Library and Information Assistant, Public Library,
Kiltan Island, Union Territory. of Lakshadweep,
_Pin— 682 558. , ' Respondents
[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5)]

81. OA 6342013

Malikdeenar, aged 21 yeas, S/o. I-Iamzalh
Sara Manzil House, Agaux SRR Applicant

(By Advocate: Sri K.B. Gangesh)
Versus

e The Administrator, .
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, s
Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. /-

3. Department oI”Educann Admlmstratlon of the
Union Territory of L akshadweep, Kavaratti,
represented by its Director'=682 555.

4, Village (Dweep) Panchayat,
Agatti [sland, represented: by its Executive Officer,
682 554, : Respondents

(By Advocate: Sri S. Radhalqishrian)

82. QA 635/2013

1. Fathahudheen K.P., aged 40 y'ears, S/o. Sayed Muhammed Koya,
Kattampalli House, Agatti. =

2. Younis, aged 31 years, S/b'. Abdulla, Mariyathoda House,



e
Agatti. A

K.M. Shahida, aged 40 yeae‘rs, D/o: Kasmi, Kuttiyam
Mukriyoda House, Agatti. = "

K. M. Amina, aged. 46 years Dlo. Abdul Rahman,
Kuttiyam Mukriyoda House Agat‘u ~ Applicants

(By Advocate: Sri K.B. Gangesh)

Versus
The Administrator, '
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555. T

Director of Health Servicés,

‘Directorate of Health Services,

Kavaratti — 682 555.

‘Medical Officer in-charge;”

Community Health Centre, Agatti — 682 553.

Agatti — 682 553.

Medical Officer in Charge, Rajiv Gandhi Speciality Hospital,

Village (Dweep) Panchayat Agam Island, represented by its
Executive Officer, 682 553. . Respondents

(By Advocate: Sri S. Radhakris:hnan')

83.

OA 791/2013 St

Fareeda Beegum M L. Meppada Illam

Agatti Island.

(By Advocate: Sri K.B. Gangesh)

1.

Versus
The Administrator,
Administration of the Umon T erritory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, - "

Department of Panchayats i

Administration of Union Ferrltory of Lakshadweep,
Kavaratti — 682 554.

Applicant
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3. PFOJeCt Manager, D051ccated Coconut Powder Unit,
Lakshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554.

4. The Deputy Director (Admﬁ )s Lakshadweep Development
Cmporahon Kavaratti — 682 554,

5. Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executlve Officer,
682 553. 3 Respondents

e
: 1

(By Advocate: Sri S. Radhal@ishnéﬁ)

84, QA 82212013

B.P. Navas, Aged 27 years, S/o. KasmlM P,
Valiyapura House, Kilthan I%land P O i

U.T. of Lakshadweep. ] ‘ Applicant |
(By Advocate: Sri P.V. Mohanar‘;;):‘i'fic; |
| hf\/erSus
I
1. . The Administrator, .- /) '

UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, .
Administration of UT of Lakshadweep,
Kavaratti — 682 555. '

3. The Principal, Govemment ngher Secondary School, !
Kilthan Island — 682 556. Respondents

( By Adrecaiz © Sk S RAALA‘(p:gLMoVD ‘

85. OA 880/2013

Muthukoya N.P o
Nalakapura, Kiltan Island , ‘ :
Union Temtoxy of Lakshadweep~ 682 558 Applicant

(By Advocate: M] Shabu Sleedharan)
Versus
B Union Territory of L. akshadweep i'epi'esenled

by the Administrator ,
Kavaratti Isl'md - 682 555 ’

R
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Director of Panchayath

Union Territory of Lakshadweep

Kavaratti Island — 682 555 o
de 14

T he Sunol Admmxstratlve Ofﬁcex

Education (District Pandhayath)

Union Territory of Lakshadweep

Kavaratti Island — 682 585 0

TR
The Prmupal , | 1 b

Government  Senior Secondary School

District Panchayat Kiltah' Island

Union Territory of Lakshadweep 682 558 Respondents

1

(By Advocate: Mr.S.Radhaersihnan)

86.

0A 898/2013

K.C.Abdul Khader ‘il

Kulikaraya Chetta House,

Chetlat Island -

Union Territory of Lakshadweep 682 554 Applicant

E

(By Advocate Mr.Shabu Sxeedharan)

:i‘
:rqu P

Versus -
: !;

Union Territory of L, dkshadweep represented

by the Administrator i\ v!(- ‘

Kavaratti Island — 682 555

~The Director of Panchayath

Union Territory of Lakshadweep
Kavaratti Island - 682 555

The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)

Union Territory of La (Shadweep

Kavaratti [sland — 682 555

The Principal ?{-5‘-7

Government Senior Secondary School

District Panchayat, Chetlat Island

Union Territory of L akshadweep 682 554 Respondents

1(1‘

(By Advocate: Mr.S. Radhaknshnan)

H'?
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QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) - . :

(By Advocate: I\/lr.S.Radhakrishna}n-ﬁ o

88.

Versus

The Administrator

Administration of the Union Terrﬁtory of Lakshadweep

Kavaratti — 682 555 |

Sub Divisional Officer ..
Office of Sub Divisional Officer
Kalpeni Island — 682 554

The Director (Rural development)
Department of Rural Development
Administration of the Union Territory
of LLakshadweep, Kavaratti " 682 555

' 0A 905/2013 R

Abdul Khader C. o
Chekkiriyammada House "
Agatti Island : L

Bugar Jamhar T.P -
Theklapura House
Agatti Island

(By Advocate: MJ'.K.B.Géngesh)

[N

Versus

The Administrator

Administration of the Uniori}fTe__’rEi'to_ry of Lakshadweep

Kavaratti Island — 682 555

Director of Panchayaths R
Department of Panchayaths - "

Administration of the Union‘,;’ll‘éjiﬂ‘r‘itory of Lakshadweep
‘Kavaratti Island — 682 555 - T

Applicant

Respondents

Applicants
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3. Project Manager _
Desiccated Coconut Powder Unit
Lakshadweep Development Corporation Limited
Agatti, Kavaratti —682 555 = -

4. The Deputy Directo'vr‘ '(Arcimn)

Lakshadweep Develo"p'ment Corporation

Kavaratti — 682 555
5. Village (Dweep) Pa’néhayath

Agatti Island represented by its

Executive Officer - 682:553 Respondents
(By Advocate: Mr.S.Radhakrishnan)

89. OA 939/2013

I.  Safiyullah K.C. -
Kuttiyachada House :
Kalpeni Island EETRR T

2. Saifulla M. see
Melaillam House .
Kalpeni Island ERT

3. Kunhikoya M.V
Mathil Valiyammada House
Kalpeni [sland : o

4, Kidave K.O
Kakkachiyoda House
Kalpeni House Cooon - Applicants

(By Advocate: Mr.K.B.Gangésh)
Versus

l. The Admin_isfralor
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555 '

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555



The Technical Officer _v;
Lakshadweep Building Development Board
Kalpeni Island — 682 553 ‘

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)

90.

l.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island
Mohammed Ubaidulla
Chodath House
Androth Island

Mohammed Fathahulla

Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)

1.

Versus
The Administrator ‘ .
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555 =

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Develbpment Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath

- *Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed
Casual Labourer
Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Temtory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of'India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive aninleex
Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep
(By Advocate: Mr.S Radhakrishnan (R2-4)

92.  OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)
Versus
L. The Administrator
Union Territory of Lakshadweep-

Kavaratti — 682 555

2. Director (Rural ’Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

Kavaratti - 682 555

Director of Panchayath
Department of Panchayath

(S

Administration of Union Territdry of Lakshadweep

Kavaratti — 682 555
(By Advocate: Mr.S Radhakrishnan)

93.  0OA 1202/2013

. Akathar Ahammed K K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island .
Union Territory of Lakshadweep

2. Mohammed Iqbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep

Respondents

Applicant

Respondents
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalperu Island

Union Territory of Lakshadweep

(By Advocate: Mr.P..V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath '
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. ;thowkathali,

S/o0. Mohammed Koya _
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India

Repr' ented by the Secretary to
Govérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
[lectrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
on'ble Mr.Justice A.JK. Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case ofa
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issueﬁ dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to gét their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been »engagéd to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
juriédiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala ngh Cdurtb in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of cdﬁrse, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection proceés and that such

engagements were not against sanctioned posts.

6.  In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

L. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State ofBihar and Others -
(2010)4 SCC 179.
4. Official Liguidator Vs. Dayanand and Others - (2008) 10SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409. |

6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266,268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above QA for the last 9 years. Similarly the applicants in OA
347/2013 have also béen working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were éngaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagenﬁems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
bréak of one or two days fdr several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on 1'ecord' that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appciintments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
~ adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be er“,roneous to merely consider equity for a handful
-of people who have approac'hed the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointménts as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employeeé who have continued to work for 10 years or more but without
the intervéntion of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the 'Apex Court in Official Liquidator Vs.
Dayﬁmand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in UmadeVi,
observed that those cases w_eré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing

regularization. Regularization is not a mode of appointment.

When appointments in public office are required to be made,

provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is

made for not scrupulously following. the conditions precedent

laid down in the statutory rules, as also the constitutional

scheme, it is imperative that the same must be done within the

four corners of the delegated power by the authority

concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it- was made clear that the appointees would' not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h_c—;i‘_d that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be.’taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra), the Apex Court had held thus:-

~If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
{0 the root of the appointment. Regularization cannol be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.” ' :

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities conCémed, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees -
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed 'employeeé who had completed 10
years of service as indicéted in Para 53 of the judgmeht in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine tech;ical break of one or two days on completion of
89 days. It is true thaf the Administratioh or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one séheme dr the other sponéored by the
Central Government or in some such other schemes or programmes floated
by the 'Adm_in.istration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in ‘various
departme’n_tsi under them. [t has been noticed that in sorrie of the
departments, ‘ihe‘casua.l'er‘nploy,ee‘s have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue. . : 3

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them A
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are béing kept on
tenterhooks like this 7 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further iieit this stage though it may be observed that the attitude of the
Administration and thé local Panchayats appears to be totally uncharitable,
to say the least.

Panchavyath Cases

18. In the other bunch of 80 Original Applications, in which the
applica'rit'sf:f;have been engaged by Village (Dweep) Panchayats or District
Pancha:-yei:t,l.the main contention raised by the learned counsel for the
Administration is that this,Tribiirial has no jurisdictibn to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19, In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunél, aggrieved by the failure of the Union of India
and theﬂ'Laiishadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the

Public Works Department. Later, it was entrusted to AVAM .SOCiéfy.

Grant-in-Aid was provided to meet the additional expenditure ‘an
Society used to manage the Scheme. Later, Island Councils were brougﬁt
into existence as per Island Council Act. Still later, the Council's were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by‘
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considerin-gthé claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularzzalzon) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
schéme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits withoui considering them for the grant of temporary
status if eligible as per the scheme.

70.  The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this




~ Tribunal in Original ‘Appl_icationé_lflé.l297"&' 218 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

’ *
"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the ‘respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicanis' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed agains! any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverly alleviation measure under the DRDA or
they might have beenemployed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages (o the unemployed local persons.................. ‘ ,

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posis created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted 1o the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate.”

21.  The above decision was confirmed by a Division Bench of the High
Court in ().P.No.28776/2001., Still later, OA No.1008/1997 and OA
No.571/1998 were also dismissed by a commo}l }order following the
decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya;c. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policiesv. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not (o effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the.
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA4 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is. fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by‘the'ir Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office bf these Panchayats. More importantly, fresh engagements are
being ~made on  political basis and some  of the

disengagements/retrenchments also have political colours.
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25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the érgument t;Hat the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats ;15 well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayét (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance,  water supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers; especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.

We do not propose to refer to or deal with identical arguments advanced

- by other learnced counsel as well, since it has already been noticed that

going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appéars for thc applicants in OA 394/2013
has raised a further contentiﬁn that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. 1t is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
[18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the lecarned
counsel for the applicants in all these cases is that they may be allowed to
continue:in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997.>Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of theni are still continuing on the

basis ol interim orders passed in these cases.
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30.  When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed: in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes :

(b) ~ Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. = This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.



135
(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work ‘and hereaga/n ‘fter g/vmg them-a not/ce of two
weeks before d/sengagemeni :

13.  In respect -of (c), if the scheme. under which the -casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently,»some’ attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
'No.1_33/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 aays'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned. posts or that .they were so
engaged after un_c_ler’go_ingzi regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged theée applicants on casual basis. Undoubtedly, their serviées
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot asplre to get employment in the
mainland also. The pred1cament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the appllcants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual ldbouxers even if they have contmued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made, It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (cither seasonal or otherwise) that may be
implemented in the island.

M. We refrain from issuing any other directions smce, in our view, it

falls within the domain of the Admmlstratlon However, the Administration

-shall address 'the issue relating to all these employees. who have been toiling

for years together on casual ‘basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while mé:kingf

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 328, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not: have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Apphcaflons
are, therefore, dismissed. ‘ '

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ’
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